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Separate paging is given fo this Part in cvder thal it may be filed as 2 sépar:fte compiiation.

MINISTRY OF LAW AND JUSTICE
{Legislative Department)

Neve Delhi, the SthJanuary, 2009/Pausa |5, 1930 (Sakz)

The following Act of Parliament received the assent of the President on the
2nd lanuary, 20689, and is hereby published for generalinformation:—

THE GOVERNORS (EMOLUMENTS, ALLOWANCES AND
PRIVILEGES) AMENDMENTACT, 2008

No. 1 or 2009
[2nd January, 2009

An Act further to amend the Governors (Emoluments, Aflowances and Privileges)
Act, 1982,

BE it enacted by Parliament in the Fifty-ninth Year of the Republic of India ag
follows:—

1. This Act may be called the Govermnors (Emoluments, Allowances and Privileges) Short tigle.
Amendment Act, 2058,

2. In the Governors (Emoluments, Allowances and Privileges) Act, 1982 (hereinafier  Amcndment

* referred to as the pr'incipal Act}, in section 2, in ¢lause (¢), for the words “spouse and the o section 2.

dependent children”, the words “spouse, dependent children and the dependent parents”
ahnll ba pnbatituted and shail be dzained in have besn rubstituted with affect from the
1st day of January, 2007,

3. In ssction 3 of the principal Act, for the words “rupees thirty-six thousand pel  Amendment
mensem”, the words “rupees one lakh ten iousand per mensem™ shall be substituted and  »f section 3.
shall be decmed to have been substituted with effect fom the 1st day of January, 2006. :
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-4 Hrany-difficulty arises-in giving effect 10 the provisions of this Act, the Ce atral
Goverainent may, by order, published in the Dfficial Gazete, make such provisions, not
inconsistant with the provisions of the pn:’crpa‘ ket as arr'emed v this Act, as may appear
to be negessary or expedient for the purpose ot £ removing the difficulty:

Provided that no order shail be made uﬂd=r this secucn after the expiry of two years
from thﬂéate'cn whict th_sAclc"nes into foree ' S

IEWG or =rnade urs LJ- secﬁoﬂ }Iaﬂl 85 S06R 25 r*a; Ge affer it .s"a de, to
bai ‘d tefore sach Ho;se of B Uarl:ame..L :

T VISWANATHAN,
Sécy to the Govi. of Iadia,
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